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BEFORE THE HON’BLE NATION GREEN
TRIBUNAL WESTERN ZONE BENCH PUNE, AT

g PUNE
,;"” —~ ;'P}.‘}Q Original Application No. 92 /2022 (WZ)
/.‘” e A b
, “"“b“i(“ﬁ%"m Commodore (Brig. Rnk) Rakesh Verma ... Applicant
f PUNZ
REGD. NO. 1032
. EXP.DT - Versus
\ 12112023 - '
; /s V.T. Parlesha LLP & Mohite Associates

TENT ~ 7 and Others ... Respondent

The Reply of the Applicant to the Report of the Joint

Commuttee in Compliance with Order dated 05/12/2022. is

as follows :

1. The Applicant submits that vide order dated
19/10/2022 and 15/11/2022, the Hon’ble National
Green Tribunal Western Zone Bench Pune, At Punc
had dirccted the Maharashtra Pollution Control Board
to submit the site visit report of the as on date
compliance carried out by the Respondent No. 1 /
Project Proponent. There was a delay on part of the
Mabharashtra Pollution Control Board and vide order
dated 15/11/2022, the Maharashtra Pollution Control
Board was given directions by Hon’ble National
Green Tribunal Western Zone Bench Pune, At Pune to

submit the said report within a period of one week..
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2. The Applicant submits that the Maharashtra Pollution
Control Board filed the report 02/12/2022, which was
prominently replied by the Applicant as on
05/12/2022, by filing its Rejoinder to the said report.
Accordingly, the Hon’ble National Green Tribunal
Western Zone Bench Pune, At Pune passed an interim
order 05/12/2022, Hon’ble National Green Tribunal
Western Zone Bench Pune, At Pune had observed
vide paragraph no. 13 of the said order that

“installation of Acoustic Hood is being disputed by

the learned counsel for the Applicant dispite the
compliance report having being submitted by the
MPCB”. The Applicant further submits that with
reference to the said averments the Applicant submits
as follows :

a. The Applicant submits that the Applicant never
disputed the installation of Acoustic Hood. The
Applicant  dispute the installation of the
“additional metallic acoustic enclosure” whercin
the Applicant emphasis the word “additional”. In
the said submission, the paragraph no. 28 of the
Rejoinder of the Applicant is amply clear on the
above mentioned submission of the Applicant and
the learned counsel of the Applicant;

b.  The Applicant submits that the Governmental

Educational Institution COEP who was appointed

—
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by the Respondent No. 1 / Project Proponent,
which was as per the directions of the Maharashtra
Pollution Control Board vide interim directions
dated 30/03/2022; inorder study and give
suggestions of technical and remedial mesausers so
as to minimise the odour and noise pollution form
STP, wherein the Governmental Educational
Institution COEP  had given only one
recommendation on noise reduction dated
10/08/2022 vide issuing the first interim report
which is not placed before this Hon’ble National
Green Tribunal Western Zone Bench Pune, At
Pune. All the recommendation have been
categorical numbered which also includes the
recommendation on noise reduction which listed at
serial no. 4 and serial 17 of the 2™ and 3" interim
reports dated 17/10/2022 and 25/11/2022, filed by
the Governmental Educational Institution COEP. It
can been seen from the said reports that the
recommendations at serial no. 4 and serial no. 18
of the 2™ and 3™ interim reports dated 17/10/2022
and 25/11/2022, for the noise reduction is
consistently maintained throughout the three
reports without any additional requirement and
compliance which is to be made on the part of the

Respondent No. 1/ Project Proponent;
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The Applicant reiterates the averments made by
the Applicant in paragraph no. 28 of the Rejoinder
dated 05/12/2022. The Applicant submits that
considering the point no. b mentioned above, the
Applicant has highlighted the said issue in the said
paragraph no. 28, which is as follows :
“ 28The Applicant submits that the
Governmental Educational Institution reports
and report submitted by the MPCB Pune post-
22/12/2022 visit have clearly shown that the
Odour problem persists even today despite the
incorporation of all the remedial actions
recommended by Govermmental Educational
Institution. Further adding BIO CULTURE is
a temporary relief and not a permanent
solution as it depends on the Best Management
Practices (BMP). The Applicant submits that
despite incorporating all the Noise Reduction
Arrangements as recommended by
Governmental Educational Institution the
Noise recorded is higher on 22/11/2022,
However the noise recorded on 29/11/2022 is
lower than on 22/12/2022. The Applicant
submits that this only show that with no
additional arrangements made to reduce the

noise  levels between 22/11/2022 and
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29/11/2022,  the readings are  highly
inconsistent and unreliable. The third interim
report by  Governmental — Educational
Institution dated 25/11/2022 indicates that
Governmental Educational Institution have
never recommended  any additional
improvements over and above that of the
report dated 17/10/2022. Therefore the report
made by MPCB that during their 2nd visit on
29/11/2022 that Additional Metallic Acoustic
Enclosure With An Internal Acoustic Foam
Panel to the Blower was provided due to which
the noise levels have come down is incorrect as
this measure was already in place as reported
by the NSafe in their email dated 24/10/2022 to
Governmental Educational Institution as part
of their final preparedness which was
confirmed by Governmental Educational
Institution on their visit on 25/11/2022 and
third interim report on the same date.”

d. The Applicant submits that the Applicant has
anyalised the reports which have been produced on
record by the MPCB vide the 2™ and 3" interim
reports dated 17/10/2022 and 25/11/2022 of the
Governmental Educational Constitution COEP

followed by the MPCB site visit report dated
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02/12/2022. The Applicant submits that based on the
said reports the Applicant filed its Rejoinder dated
05/12/2022 for the said Report, wherein the
Applicant has only highlighted the erroncous
reporting of the MPCB and the Governmental
Educational Constitution COEP from the2™ and 3"
interim reports dated 17/10/2022 and 25/11/2022 of
the Governmental Educational Constitution COEP
followed by the MPCB site visit report dated
02/12/2022. The Applicant further submits that
based on the said unjustified scenarios which has

resulted in the said disputation;

. The Applicant submits upon the said reply of the

Applicant, this his Hon’ble National Green Tribunal
Western Zone Bench Pune, At Pune, vide order dated
05/12/2022 gave directions and constituted a
committee comprising one representative from Central
Pollution Control Board (CPCB), Maharashtra
Pollution Control Board (MPCB) and Commissioner,
Pune Municipal Corporation (PMC), respectively. The
Committee Report was shared with the Counsel of the
Applicant via. email on 17/03/2023, which is
pertaining to the said disputed Acoustic Hood wherein
the said committee has recorded the Photographs
wherein implementation of the Acoustic Hood is been

shown. The said recordings have been made by the
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committee on the 20/01/2023. The Applicant further
submits that all the reports previously submitted by
MPCB and COEP have clearly exhibited that the
“Acoustic Hood is provided. Room is partially
covered with foam sheets and pumps were provided
with covers”. The Applicant submits that it can be
clearly seen from the reports that work is partial and
the motors are not covered by metallic enclosure
which is mentioned at Serial No. 4 and Serial No. 18
of the said report of the the Governmental
Educational Constitution COEP from the2™ and 3™
interim reports dated 17/10/2022 and 25/11/2022 of
the Governmental Educational Constitution COEP
followed by the MPCB site visit report dated
02/12/2022. The Applicant submits as the work 1s still
partiality completed it cannot be considered as fully
completed and the Governmental DEducational
Constitution COEP will be submitting the Iinal
Adequacy Report which will clarify as to whether the
Respondent No. 1 / Project Proponent has partially or
fully complied with the recommendation of the said

the Governmental Educational Constitution COLEP.

. The Applicant submits that the said report is

pertaining to compliance of the Acoustic Hood only.
The Applicant further submits that the same is been
partially complied by the Respondent No. 1 / Project
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Proponent. The Applicant further submits that the
latest report by filed by the said Joint Committee
dated 02/03/2023 wherein, in the last paragraph of the
said report says “For further effective minimization
of noise, various mechanical equipment viz. air,
blower assembly and pumps may be installed on the
anti-vibration pads”. The Applicant submits thatthis
clearly indicates that the said STP’s of the Respondent
No. 1 / Project Proponent are still a source of noise
pollution which can be very well seen from the said
report and hence the said Joint Committee has also
suggested alternatives in order to reduce the same.

The Applicant submits that the on the day of filing
this reply to the report the Applicant is facing the
nuisance regarding the emission of noise and
obnoxious odour from the STP of the Respondent No.

1 / Project Proponent.

20/05/2023 ¢ for the Applicant

Advocate for the Applicant
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VERIFICATION
I, Commodore (Brig. Rnk) Rakesh Verma the
Applicant herein, do here state on solemn oath and
affirmation that the contents of paragraph no. 1 to
paragraph no. 5 are true and correct to the best of my
knowledge, information and belief. Hence, I have
signed and sworn this Verification before the
Hon’ble Notary Public of India on this day of 20"
May of the year 2023.

Affiant

Commodore (B k) Rakesh Verma

I know the Affiant
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./ Ms. NIVEDITA
{ C. KALE

5 PUNEC

\ REGD. NO. 10328

EXP.DT.

\31 1/2023

<BEFORE THE HON’BLE NATION GREEN
R BUNAL WESTERN ZONE BENCH PUNE, AT
PUNE

Original Application No. 92 /2022 (WZ)
Commodore (Brig. Rnk) Rakesh Verma ... Applicant

Versus

M/s V. T. Parlesha LLP & Mohite Associates
and Others ... Respondent

The Rejoinder of the Applicant to the Report submitted by
the Respondent No. 10 dated 21/03/2023. is as follows :

1. The Applicant submits that it was categorically stated
by Respondent No. 10 that the night time noise levels
found exceeding as per Rule 3(1) and 4(1) of Noise
Pollution Rule 2000. Similarly the Respondent No. 10
further stated that since the noise levels observed are
not exceeding 10 db from the base line report have
presented a cloudy and hazy picture. The Applicant
further submits that to the unsuspecting audience it
may appear that everything is honky dory but to the
well informed and to the experts it is can be very
clearly seen that the overall noise levels are exceeding

the norms of 45 db.
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2. The Applicant submits that the issue of Rule 7(1) of
Noise Pollution requiring noise levels more than 10 db
from baseline levels is to devoid and draw the
attention away and dilute the overall excessive noise
levels recorded at night time in the area affected and
under study. The rule 7(1) is only with respect to
complain and not overriding the Rule 3(1) and 4(1).
These rule 3(1) and 4(1) are mandatory and directive
as use of word “SHALL” is employed and therefore
no escape from it, however rule 7(1) is using word
“MAY”. Therefore use of Rule 7(1) in the relevant

report by Respondent No. 10 is not only unwarranted

but apparently appears coloured for reasons better
known to the Respondent No. 10. The Applicant
further submits that the Respondent No. 10 by quoting
Rule 7(1) in the said Report is indicating that the
Applicant does not have the right to make a
Complaint.

3. The Applicant submits that as far as Rule 7(1) is
concerned, it is for making complaints. It is to be
noted at this stage that based on the same Rule 7(1) of
Noise Pollution Rule , the Applicant had made the
very first complaint which is dated 22/10/2021 to the
Respondent No. 10 and Respondent no 10 had taken
due cognisance of the said complaint and thereafier

Respondent No. 10 made field visit wherein Smt S
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Jadhav ,the field officer visited and inspected the site
and thereafter she made an internal LEGAL-ACTION
proposal no MPCB-LEGAL-ACTIONS-180122026.
The Applicant further submits that based on this
internal report a personal hearing for the said
complaint was held on 24/03/2022 at Regional Office
of the Respondent No. 10 at Pune, wherein Mr.
More who was the representative of Respondent No. 1
along with their Environmental Consultant and the
Applicant were presented and the said meeting was
conducted in the presence of Shri. Jagtap SRO-1 of
the Respondent No. 1 and other officials of the
Respondent No. 10 and Chaired by the Regional
Officer Shri. Waghmare.

. The Applicant submits that Subsequent to hearing an
INTERIM DIRECTIONS were issued to Respondent
No. 1 on 30/03/22 (page 390 Annexure X of Original
Application filed by the Applicant). This action inter
alia are very clear as to that Rule 7(1) was
implemented and complaints registered which in turn
means the value observed by the field officer of
Respondent No. 10 was higher than 10 db from the
baseline.

. The Applicant submits that as per the Complaints of
the Applicants which are in effect from long back and

the same are still continuing, for the Respondent No
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Pune

10 to state that now the value is slightly less than the
10db value has no meaning as on today.

The Applicant submits that it is also a recorded fact
that noise levels recorded during Day time (reported
by Respondent No. 10 vide report dated 02/12/22) (at
pages 658 to 665) are less than Night time noise levels
(reported by Respondent no 10 dated 21/03/23) which
only indicates inconsistencies as the Day time noise
levels are always higher than Night Time Levels.

The Applicant submit that the latest report submitted
by Respondent No. 10 dated 22/03/23 clearly
indicates that all the corrective actions undertaken so
far have proved to be ineffective and with this state of
affairs the uncertainty continues. The Applicant
submit that only strict legal actions as per the
provisions in various Act will only rectify the

problems.

Dated : 20/05/2023 pplicant

v ﬁ (/ :

Advocate for the Applicant
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VERIFICATION

I, Commodore (Brig. Rnk) Rakesh Verma the Applicant
herein, do here state on solemn oath and affirmation that the
contents of paragraph no. 1 to paragraph no. 7 are true and
correct to the best of my knowledge, information and belief.
Hence, I have signed and sworn this Verification before the
Hon’ble Notary Public of India on this day of 20™ May of

\ the year 2023.

W
-\

CommodorgMBrig. Rnk) Rakesh Verma
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3 TRIBUNAL WESTERN ZONE BENCH PUNE, AT

PUNE
' \

(@gﬁmodore (Brig. Rnk) Rakesh Verma ... Applicant

12/1 1!202y’ > )
. ~/ Versus

—

" MUs V. T. Parlesha LLP & Mohite Associates

and Others

The Rejoinder of the Applicant to the Reply of the

Original Application No. 92/ 2022 (WZ)

... Respondent

Respondent No. 1 dated 23/03/2023. is as follows -

1. The Applicant submits that the contents and the
averments made by the Respondent No. 1 in their
reply dated 23/03/2023 are false and frivolous in
nature. The Applicant denies the contents of the same
at the outset, unless specifically admitted. The
Applicant further submits that the Respondent No. 1
be put to strict proof with regards to the contents and

the averments made by the Respondent No. 1 in the

said reply.

2. The Applicant submits with regards to the averments
of Paragraph No. 1, the Applicant denies the contents
thereof. The Applicant submits that the Respondent
No.I be put to strict proof with regards to the contents

and the averments of the said paragraph. The

g\‘-..

847

(.
Q)
\ : \



Applicant further submits that the reply filed by the
Respondent No. 1 is false, frivolous and vague in
nature and the Applicant prays before this Hon’ble
Tribunal that the same be rejected and heavy cost be
imposed on the Respondent No. | for Environmental
Damage and the Respondent No. 1 be directed to

make a restitution plan thereby.

. The Applicant submits that with regards to the

contents and the averments of Paragraph No. 2, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof. The
Applicant further submits that the said scenario has
arose before this Hon’ble Tribunal due to the non
compliance of stipulations and statuary requirements
as mentioned at Paragraph 3(1) & 3(iii) given under
General Conditions for Post Construction / Operation
Phase (at page number 13) and Paragraph No. 3 (xxii)
given under General Conditions for Construction
Phase (page number 12) of EC number SEAC-III-
2015/CR-12/TC-3 dated 21/09/2016. The Applicant
further submits that it also includes non compliance
on Para 3(viii), (ix),(xi),(xii),(xiii) covered under
‘General Conditions for Post Construction/ Operation
Phase’ of EC Dated 21/09/2016. Similarly various

848



Para i.e. 3B(ix),(xi),(xii),(xiv) under ‘OPERATION
PHASE’ and 3C(iv),(v) of Amended EC dated
03/09/2021, which are not complied by the
Respondent No. 1 therefore the same warrants action
vide Para 5 of the subject EC order. The Applicant
further submits that in the reply of the Respondent No.
1, the Respondent No. 1, clearly admits that despite
the cardinal infrastructure not been in place in fully
functional state, the application by Respondent No. 1
was put forth for obtaining the Occupancy
Certification (OC) from PMC, which was done much
in advance even before the STPs were not
INSTALLED and the STP was not fully Functional
and Compliant. The Applicant further submits that till
date, no due permission of MPCB / Respondent No.
10 exists on operationalisation of STP as required vide
above quoted paragraphs which are mandatory. The
Applicant further submits that with this regard an RTI
was filed by the Applicant dated 16/11/2022 in which
the issue of Granting permission for installation
operation of STP by MPCB / Respondent No. 10 as
mandated vide paras quoted above was queried, to
which MPCB has replied in NEGATIVE. The copies
of the RTI Application made to the MPCB and the
response thereof are annexed herewith at Annexure -

AR -1.
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4. The Applicant submits that on 05/04/2023 the “Thye, cop)ed 0
Applicant had preferred an RTI Application to the —th@ P\”i r'PfPP
CPCB. The RTI Application was replied by CPCB on fﬁﬂdiﬁo
21/04/2023 and it was stated and concluded by CPCB \SEIAA X
that No information is available.The copies of the RTI e R%P@MF/

Yo
Application made to the CPCB and the response hﬁr@ﬁﬁ
thereof are annexed herewith at Annexure - AR -2. AN p(jp
e,{j)\fh

5. The Applicant submits that till date no Consent to ’Pmﬂﬁ’fﬁu e
Operate has been obtained by Respondent no 1. In this _7% R 8
regard Section 21 of Air (Prevention & Control of
Pollution) Act 1981 and Section 25 of Water
(Prevention and Control of Pollution) 1974 are
relevant. The Applicant further submits that the

requirement of obtaining Prior Consent to Operate

before operation of STP is clearly stipulated at Para
11 of Schedule IV of MPCB consent to establish order
no Format 1.0/BO/ROHQ/PN-27316-15/CE/CC-3127
dated 02/03/2016 was also not followed. Also Section
45(19).(26),(27) of the Pune Municipal Corporation
Public Health and Sanitation Byelaws 2017, are very
clear and mandates that operation of STP without
obtaining Consent to Operate constitutes an
OFFENCE. The Applicant further submits that the
attention of Hon’ble Tribunal is invited to case before
The Hon’ble National Green Tribunal Principal
Bench at New Delhi between Abhisht Kusum Gupta



VS State of Uttar Pradesh & Ors (kindly refer ro
page 17 to 19 sub para (i) of the Original
Application) orders that section 133 Crpc and
earning money by partial occupancy constitute
committing offences under Air Act, Water Act.
Environment Protect Act. The said acts also amount to
offence under Section 3 of PMLA Act 2002. The
Applicant further submits that various complaints
made at different dates and copies of which are placed
at Annexure R of the Original Application clearly
exhibits that Occupation Certificate were obtained in
advance. In this regard the dates of issue of
Occupancy Certificate may be mapped with the
complaint dates. It is also to be noted that the
complaints were also made directly to PMC
Respondent Nos. 12, 14 & 15 but no cognisance was
taken and Occupancy Certificates were issued which
1s totally illegal and therefore appropriate legal actions

needs to be taken on the said acts.

. The Applicant submit that the Respondent No. 1 and

the Architect of Respondent No. | have admitted that
the operation of STP is faulty and commenced without
obtaining the Consent to Operate, in this regard
Respondent No. 1 letters to PMC Respondent 14,15
are placed at page 345-346 of this Original
Application.
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7. The Applicant submits that with regards to the
contents and the averments of Paragraph No. 3, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof. The
Applicant submits that it is also important to note that
similar violations and non compliance are with respect
to Amended EC dated No.
SIA/MH/MI1S/166840/2020 dated 03/09/2021 with
respect to Occupation without obtaining Consent to
Operate and without obtaining due permission from
MPCB Respondent no 10. In this regard para
3B(Ill(a)) and 3 B(1V) under Operations Phase are
relevant, thereby consequently inviting legal action as
per para 6 of subject EC dated 03/09/2021. The
Applicant further submits that it is equally important
to note that POST obtaining the Occupancy Certificate
the Respondent No. 1 got the Environment Clearance
dated 21/09/2016 amended for the entire project. It is
more important to note that based on the EC dated
21/09/2016, the capacity of STP was STP1:45 m3,
;8TP2:120 m3; STP3:55 m3 was constructed and
Occupancy Obtained but subsequently the capacity of
STPs have been increased in the Amended EC dated
03/09/3021, ie to 250 KLD +I100KLD+30KLD+30




KLD i.e. the one STP whose initial capacity was 120
KLD and which was (assuming) afier inspection by
Respondent no 14, 15 was cleared and based on which
Occupancy Certification was issued was subsequently
increased in the capacity to 250 KLD without anyone
noticing ,is required to be thoroughly investigated and
a matter of mischief by Respondent No. 1 in active
involvement with Respondent 14, 15 which is an
Offence.

. The Applicant submits that it is also to be noted that
there is huge difference in the number of approved
Residential Population and Commercial population
and total population in the Amended EC dated
03/09/2021 and the Original EC dated 21/09/2016,
wherein the number of population has been reduced
substantially from 2130 to 1810 (residential) and
similarly other and total population as well. The
Applicant further submits that it can be safely
concluded that when the Population i1s decreasing
from original EC to Amended EC then the capacity of
the STP 1s also to be brought down and not increase,
therefore increasing the capacity after having obtained
the Occupancy Certificate is utter forgery and
hoodwinking the appropriate government authorities
and the same is an offence as per para 5 of Amended

EC dated 03/09/2021.
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9. The Applicant submits that there is no sanctioned
layout attached in the Original EC dated 21/09/2016,
further there is no location details in the Amended EC
dated 03/09/2021.

10.The Applicant submits that with regards to the
contents and the averments of Paragraph No. 4, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof. The
Applicant submits that the Respondent No. 1 has

incorrectly  appreciated the present Original

Application and is misleading the Hon’ble Tribunal.
The Respondent No. 1 is doing so by putting forth an
argument that the said Application is challenging the
EC. The Applicant further submits the Applicant has
approached this Hon’ble Tribunal as an aggrieved
person under section 14, 15 & 18 of Nation Green
Tribunal Act followed by subsequent acts. The
Applicant vide the said Original Application has
highlighted the Non-Compliance of various statutory
requirements of Original EC dated 21/09/2016 and
03/09/2021.  Therefore the contention and
interpretations by Respondent no. 1 are nothing but
deliberate attempts to mislead the Hon’ble Tribunal.

The Applicant craves the leave of this Hon’ble

s
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Tribunal that strict administrative and disciplinary
actions be taken against the erring officials of the
respondent no 14, 15 after investigation for awarding
untimely Occupancy Certificate in violations of

provisions of EC.

11.The Applicant submits that with regards to the

contents and the averments of Paragraph No. 5, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof. The
Respondent no. 1 is admitting the fact that no
permission to install and certification was never
obtained by Respondent No. 1. The admission that
Respondent No. 1 has appointed a third party expert
1.e. COEP (much after obtaining the Occupancy
Certificate from respondent no 14, 15) under the
interim  directions (page no 390 of Original
Application) issued by Respondent No. 10 to look into
the complaints of Odour and Noise Nuisance made by
Applicant — and  thereafter 20  changes /
recommendations are an open showing that the STPs
are faulty. Therefore the Respondent No. | cannot rely
on the COEP reports as the same are incomplete as the

final report from the COEP is awaited.
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12.The Applicant submits that with regards to the
contents and the averments of Paragraph No. 6, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof, The
Applicant submits that the Respondent No. 1 has
acknowledged the fact that without necessary
clearance on the infrastructure as mandated by various
provisions of EC dated 21/09/2016 and 03/09/2021
the possession and occupation was given. Therefore

the question of making the society a party to the

matter is irrelevant, as the occupation was under the
present situation itself is null and void.

13.The Applicant submits that with regards to the
contents and the averments of Paragraph No. 7, the
Applicant submits that the contents of the same are
false, frivolous and misleading. The Applicant denies
the same 1in toto and the Respondent No. 1 be put to
strict proof with regards to the averments thereof. The
Applicant submits that the Respondent no 1 has
mentioned that the Applicant has not produced any
material evidence on record to prove that STPs are
causing nuisance to Applicant. Also the Applicant is
indulging in Forum shopping. Both these points are

countered by the Applicant which are as follows:
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A. with respect to material evidence following
relevant and were attached in the OA:-
i.  various police complaints;
ii. complaints to MPCB:
i1i. complaints to PMC;
1v. complaints to SDO;
v. complaints to health dept of PMC;
vi.  Complaints to SETAA Mumbai;
\ __ vii. MPCB Interim Direction to Respondent no
_, \ y
viii.  COEP three interim reports on appointment

by respondent no 1;

ix. Appointment letter by Respondent no 1 to
NSAFE Pune;

X.  NSAFE appointment letter to COEP;

xi. MPCB Respondent no 10 and various
reports to Hon’ble NGT on nuisance;

xii. MPCB reply to Hon’ble NGT in similar
against Respondent No. 1 case;

xiii.  Medical reports;

xiv. Entire year’s WhatsApp messages to Mr
Bhusan, Mr Uday sutar, Mr Dole, Mr
Chetan;

xv. REPLY TO PMC notice (dated 10/2/22 -
Placed at Page 325 of 0A) by Respondent

no 1 and his Architect;
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xvi. Panchnama by Circle officer and Tahsilder
to SDO.

B. with respect to Forum shopping it is submitted that
the jurisdiction are different and approaching the
SDO was for Summary relief therefore the
understanding of Respondent no 1 is misplaced and
inverted

14.The Applicant submits that the usage of word

“corrective” by the committee and the content of the

report (dated 02/12/2022 ) manifest that the STP was

causing nuisance and interim directions were issued

and based on which corrective actions which were

initiated goes to prove that the various complaints
preferred by the Applicant were bonafide and thus the
issue of noise and odour nuisance were amply
demonstrated and established without doubts. The
Applicant further submits that despite concluding on
02/12/2022, that various corrective measures were
installed but still the committee in the final Paragraph
stated that for EFFECTIVE minimisation more
measures are required, clearly highlighting that the
measures so far taken were inadequate and not
effective that is the reason that more effective
measures were recommended by the committee (page
754). The Applicant submit that the poor efficacy of

the measures which declared as corrective on
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02/03/2023 were on open display when the same
officials of the committee which were acting on behalf
of the Respondent No. 10, gave a follow on report
(dated 21/3/2023) as tasked by the Hon’ble NGT vide
order dated 05/12/2022. It mentioned that the noise
levels at night time are exceedingly the norms vide
section 3(1) and 4(1) of Noise Pollution Rule 2000
and observations of odour nuisance was recorded on
15/02/2023 and 16/02/2023 and the same were in-
vain. The reports on day time noise as submitted to
Hon’ble Tribunal dated 02/12/2022 reported noise

levels which were exceeding the norm of 55 db.

15.Therefore the Applicant most humbly and respectfully

Pune

prays before this Hon’ble Tribunal that considering
the cogent reasons states by the Applicant herein
above, the Reply filed by the Respondent No. 1 is
false, frivolous and misleading and the same be
rejected heavy cost be imposed on the Respondent No.
1 for Environmental Damage and the Respondent No.

1 be directed to make a restitution plan thereby.

Dated : 20/05/2023 Apphicant

859
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Advocate for the Applicant

VERIFICATION

I, Commodore (Brig. Rnk) Rakesh Verma the
Applicant herein, do here state on solemn oath and
affirmation that the contents of paragraph no. 1| to
paragraph no. 15 are true and correct to the best of my
knowledge, information and belief. Hence, 1 have
signed and sworn this Verification before the
Hon’ble Notary Public of India on this day of 20"
May of the year 2023.

Affiant 20 MAY 2073

I know the Affia 1t
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FROM: CommanoRE (BRIG. RANK) RAKES
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VTP TRADE PARK ' UNBRL, PUNE
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2. Iy accordance with the PY’Z)W‘&;E)HJ’ of RTL Ack,
Dllocoma  INERMATION w7t the Subfwf FAP mey
k,"nﬂ%f boe provded at the zavbast.

) Capy of leblr tsuad by VTP Mohite Assriel

" Uyban Neat®™ to pw"m:te Vzna(w NSALE, Pune fox
CONSULTANT s wakK ORDER

b Copy. of (efey <sued L\/Zf N Lafe T@Wi%jﬁ, o

@i(éﬁz 4 Gnﬁ, Pins (CatP), &Ppﬁnﬁ% CotP +» Shu&a_
Sad Swﬁgaf Gechnicad Remedss) meatuxes ,al VTP wchan
Né’/.’»t Umfﬁ) Pz,c--:»u

(0 CotP Fun ‘tQAF&r‘f; on abore éuﬂi})r:t’em (4) to US@G({, (7

(d) CobP, Puna rzﬁmﬁanf&ﬁ»@. date. of Viets to VTP, Unds, .
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VTP wrban Nek and Tade Pavk 1 &2, Undn’
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE — PUNE
= Jog Center Bldg.
Ph. 020-25811694 — 2rd floor, Wakdewadi,
Fax. 020-25811029 b~ Mumbai — Pune Highway,
E-mail-sropunel@mpcb.gov.in L Pune 411003
MP/E:/BISROP‘]! Ez:zla-m:s-ooosi Date: | ¢ -12 -2025
Ts,

\//Commodor_e (BRIG.RANK) Rakesh Verma Surakshay
House S. No. 57/2/22, Behind VTP Urban Nest,
Adjacent to Sainiwas SOC on Katraj- Hadapsar
Bypass Road Undri, Pune-411060.

Sub: - Application under “The Right to Information Act, 2005” regarding...
Ref: - Your Application under “The Right to Information Act, 2005”
16/11/2022 (221116-FTS-0116)

With the referred of above reference, the requisite information is related to Sub
Regional Officer, Pune-1 which is received today and enclosed herewith, for your

information.

If you are not satisfied with the received information you may consult within a
stipulated period to the Appellate Authority i.e. Regional Officer/ Appellate Officer,
M.P.C. Board, 3" Floor, Jog Centre, Wakdewadi, Pune-03.

(PratapJagtap)
Public Information Officer &
Sub- Regional Officer,
M.P.C.B., Pune-l

Copy to:-



MAHARASHTRA POLLUTION CONTROL BOARD 864
Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 } Jog Center Bldg.
Fax: 020-25811029 HETS 2" Floor, Wakdewadi,
Visit us at www mpcb.gov.in S Mumbai Pune Highway,
E-mail; sropune1@mpcb.gov.in L“/‘%’;‘,'\’ Pune 411003
“Your Service is our Duty”
_l::‘IPCB!PUNEIZQ_lllb‘-—FT&‘;-—oSLDE;I Date!- 15-12-2022
o,
The Information Officer,
M.P.C. Board,
Pune.

Sub: - Application under “The Right to Information Act, 2005" regarding...

Ref: -RTI application of Commodore(BRIG.RANK) Rakesh Verma Surakshay House S. No.
57/2/22, Behind VTP Urban Nest, Adjacent to Sainiwas SOC on Katraj-Hadapsar
Bypass Road Undri, Pune-411060. dtd 16/11/2022 (221116-FTS-0116)

With reference to above subject, please find enclosed herewith the information which is
presently available in this office as per this office record in respect of RTI application received under
“The Right to Information Act, 2005” by above referred applicant for your reference please.

Sr. Question Answer
No.
1. | Copy of letter issued by VTP & Mohite Associate Copy enclosed.

Urban Nest to private vendor NSAFE, Pune for
Consutants’s work order

2. | Copy of letter issued by N safe Technolgies to College | Copy enclosed.
of Engg, Pune (COEP), appointing COEP to Stndy and
suggest technical Remedial measures at VTP urbam
Nest undri, Pune.

3. COEP, Pune Reports on above sub para (b) to N safe, | Copy enclosed.
Pune

4, COEP, Pune representative date of visit to VTP, undri. | Information is as above

5. | Compliance Report, by N safe & VTP, undri on the Information is as above
COEP, Pune Resports, to Ro MPCB, Pune.

6. | Copies of Consent to Operate various STPs at VTP In Process
urban nest and trade park 1 & 2 undri.

7. | Compliance report on para (i), (iii) of General As per office record this information
condition for post- construction phase para (xxii) of is not available with this office.

General condition for construction phase, of para 3
of EC granted number SEAC-11I-2015/CR-12/TC-3 dt
21 sep 2016.

8. | Technical details and specifications of the STPs Copy enclosed.
installed at VTP urban nest and trade park 1 &2 A
copy of approved tech details & specification of
these STPs.

9 Inspection report by the agency post installation of Nil
all the STPs at VTP trade park 1 & 2 urban nest

Yours Faithfully,

(Pratap dagtap)
Sub- Regional Officer,
M.P.C.B., Pune-l

Copy submitted for information to: -

A A Pemea] Doimes



VTP MOHITE ASSOCIATES - URBAN NEST

‘Wlm:ﬁ;wmmnmm@:m A11me
o vippralryin | Vel 91 20 66150000

ORI CRDER NOL : WO RBNESTDEV/2022-234258 WORSK DRDETT DATE:
Praject-LEGAN res) N s3fs Tachnologles LLP
£4b Prsjeet - DEVELDPUIENT G-2/14, Ratul Park CHS, Near Utsay Hial, Shivieorth Hagar, Kothnud,
Location . 5r. No S5{Pa). st Villege Undd, Tluks.  Pune-411018 ,Puna - 411038, Mshacshitra, India
Puna GSTIN : 2TAARFNT270L1Z1
411048 Contact No: .
Sarvics Tax No i
Pan Ho i
VAT Mo  AARFNTZTOL
Emait ID. :
: nsafs. pune@gmail com
Work Catwgory CONSULTANCY CHARGES(Q
Sub Catepory
11)Tn mmdwm»mmhmmm Stuation enalyslsof
Scope of Wark _ BTP from Collegs of Enginecring Puna { CoEP} 3] Apgrovals of modfications from CoEP
_mihority, £ To mrangs vist of okl officisl to the site for complisacs completion. §)
- tompiiames complation report fiom CoPE.

Extimated Yalue of wank Ra.  1,77,0000004-

CONSULTANT'S WORK ORDER SCOPE DETARLS

DESCRIPTION UNT

CUANTITY RATE [#R) AMOUNT INR)
DEVE OPUENT
1) To arrange visil of CoEFP offical 1o the st for plant azsessment 2)
Sization anelyss of STP kom Colaga of Engineedng Pune [ CafF) 3)
Acprovals ¢f modficntions from CoEF suthorty, 4] To sirangs visit Leaip Saste 1.00 150.000.0000 150000.60
©f COEP pffeial 1o T 3te for compéanca complation., 5} compliance
COMmpkt Son report from CoPE.
Category Tot - CONSULTAMNCY CHARGES : 100 150,000.0000 150000 00
SubFrojoct Total - CEVELOPIENT
GRAHD TOTAL 1.50.000 09
Cissount Percenlege ano
Distount Vaiue o
Work Orter Bess Value 1.50.000.00
Work Tar Additlan 2700000
Werk Ordor Gross Waiue 1.77.000.00 00
Tar Addiion

Tax Catwginry Tex Tex Type % vf WO value Tux Amaunt (INA)
(=rd HPUT COST 0% Exckaive W V350000
BOST RPUT BGET W% Exchoive i 1350000
Tatal 77.000.00

Tax Dodaction y
Tax Cxtagory Tuz Tas Amount

TS TS OH PROFESSIDIAL FESS 104 03 1%

KA e«

1|2865
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Total WO Value: IR 1,77,000.00/- (Rupeas Una Lakh Seventy Seven Thousand Only]

Prymam Schaduls
TOTAL

Terms K Conditions

1) PRICE : Our Lumpsum price for the above quoted wurk es per the Scope supply and schedule of exchusion
would be 1,50,000 ?

GST ; Appliczble Extrn 18 %

Noa Applieant

TNSURNCE : Not opplicable for this proposal.

DELIVERY : 34 weeks afler receipt of PO and advance,

PAYMENT TERMS : 1) 50% Advance along with purchase order 2) 50% After Final Report From CoEP

Authorfsed Sigretory
} @

AHRRAD
Subaitied By

.O}J‘(W
?"“”/

WO/URBNESTDEVROZZ-227258
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Technofogies LLP
May 18 2022

To,

The Director General.
College of Engineenng Pune
Pune

S“b}““*" Requirement of STP Adeg

2k}
Y‘{i ﬂ;?a\ V. 5}\4@‘@!«. .ba/ %\Q,ilr " E{-W'} EY‘_"U ﬁ*’}’i}
Respected

Ve are n need of Sewage Treatment Plant adequacy report for compliance purpose,
‘The scope of services wili be

...}

To prepare plant adequacy report.
2 To provide inadequacy of the plant, if any.
3. To suggest the scheme to make the plant adeguate, if znadequacy found.
4. To prepare final adequacy report for plant for designed capacity and parameters.
Stte Location — Unddi, Pune — VT8 Unbs, Neab
We request to submit your proposal at earliest

Please do the needful and oblige.

Yours Faithfully,
For Nsafe Technologies LLF, /f”wﬁ
P s ¥t )
f i t : _.?‘}{‘ A ?/w = \f%}. "
./' Pl P ‘ h - o b \v e
Authorized Signatory W, e S e g,
k f %ff . C\’k’%ﬁ‘ 11;,;,“
R e GRS
S _. A L%
: qad TR
ﬂ%m SRV R ala

C-2/14, Rahul Park, Shikshak Nagar, Kothrud Pune —411 038
Call: 7507507481; 7507507681, email: nsafe.pune@email.com




4| 25868

R

Second Tnterim repost for Sewage Trentment Plant Adequacy for VIR Urban Nest, Undrl, Pune dated 17102023

: COEP Technological University, Pune
| (COEP Tech)

Unitary Public University of Government of Maharashirs
w.e.f 21 June 2022

A {Farmerly Collese of Engineering Pane)
4 Wellesley Road, Shivajinagar, Pune 411005
Py www.coep.acin, email: pas.civil@eoep.ae.in
contact number: 02025507222
COEP TECH/CED/Env./ 2022/FPAS/1712 { Date : 17/10/2022

Ta,
NBSafe Technologies LLP,
C-2/14, Rahul Park, Shikshak Nagar, Kothrod Pane —~411 038

Sub! Second Interim report for Bewage Treatment Plant Adequacy for VTP Urban Nest, Undri,
Pune

Ref: 1. Your Letter dated 18.05.2022
2. Qur letter no. COEP/CivilVEny.-PAS/2022/942 dated 15.06.2022
3. Work order no. §TP/22-23/29 dated 5.07.2022
3. Payment receipt dated 12.07.2022
4. fetter no. COEP TECH/CEDVEnv./ 2022/PAS/ 1331 dated 10/08/2022

R/Sir,

As perteference letter no.4, I have seat an Interim report for Sewage Treatment Plant Adequacy
for VTP Urban Nest, Undri, Pune. It is mentioned to kindly send a report after implementation
of recommended remedial measures within 45 days after receipt of this first interim report and
next visit for the final adequacy report will be scheduled within eight days afier receipt of
communicution about the implementztion of remedial measures. But | have not received any
implementation report so [ have visited site on 17.10.2022 o verify implementation of
recompendation, I am sending Second Interim report for Sewage Treatment Plant Adequacy
for YTP Urban Nest, Undri, Pune for necessary actiomn

Kindlé}“ tend a report after implementation of recommended remedial measures after receipt of
this sccond interim report and next visit for the final adequacy report will be scheduled within
eight deys after receipt of communication about the implementation of remedial measures.
After the visit, the final adequacy report will be submitted 1o NBale Technologies LLE, C-
2/14, Rahul Park, Shikshak Nagar, Kotlvud, Pune within the next eight days.

Thanking you,

P » LQ‘“";‘WL’
Dr Parag Sadgir

Professor in Civil Engineering Department

COEP Techpgjogingt batsaygif une
110 Profassor in Civil Engineesing Depariment
_EGE6 Technological University Pune
Atinithry Bublic Univarsity of Government of Mabiarashtra
{Formerty Collage of Engincering Fune}
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Second Interim report for Sewage Treatment Plant Adequaey for VTP Urban West, Unde, Punc dated 17,70.2022

{Fonmerly College of Engineering Pune)

Second Interim repo é@far SeWage Treatment Plant Adequacy for YIP
Urban Nest, Undri, Puna

Introduction:

As per letter of NSafe Technologies LLP, C-2/14, Rahul Park, Shikshak Nagar, Kothrud Pune
~ 411 038 dated 18.05.2022. Afler discussion, quotation ;bout adequacy report was
communicated as per letter no,COEP/Eny.-PAS/2022/942 dated 15.06.2022. Then NSafe
Technologies LLP, Punc sent a Work order dated 05.07.2002 with payment receipt dated
12.07.2022 for work of Adequacy Report of Sewage Treatment Plant at site VTP Urban Nest,
Undsi, Pune. After study of design defails submitied by NSafe Technologies LLP, Puse and
site visit on 21% July 2022 . detailed Situational Analysis of Sewage treatment Plant Adequocy
for VTP Urban Mest, 8. no. 58/2/1A S8/2/2A,58/2B, Undri, Pung site was carried out. Remedial
measures for  Sewage Treatment Plant process and operational improvernents e
recommended by letter no. COEP TECH/CED/EnvJ 2022/PAS/1331 dated 10/08/2022 10
minimize odour and noise immediately and it is mentioned to send a report after implementing
cecommended remedial measures within 45 days after receipt of the interim report so that next
visit for the final adeguacy repoct will be scheduled within eight days. Due to non-receipt of
the report and to assess the implementation of recommended remedial measures, second site

visit was conducted on 17.10.2022.
Secope of work
To prepace plant adequacy report,

2. To provide inadequacy of the plani, if any.

3. To suggest the scheme to make the plant adequate if inadequacy is found,

4. To prepare a final adequacy repor for the plant for designed capacity and

parameters,
Project description:

As per the information given by NSafe Technologies LLP, Pune, VTP Urban Nest, Undri, Pune
project is situated at 8. no. 5872114, 58/2/2A,58/2B at village Undri Pune in Pune Municipal
Corporation area. (Latitude from 18°26” 57" to 180 26’56‘ ,longitude From : Degree;73°
54749™To- "t Degree:73% Miniutes : 54. Seconds :42). Plot ama fis 353%) sqqn. and total built

rag Sa
210 : .F iziessor in Civil Engin g
?rL.
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Sezond Interim report for Stwags Treatment Plant Adequscy for VTP Urbin Nest, Undri, Punedated 17, 10,2002

up area is 78978.69 sq.m. The sewage Treatment Plant is designed for 250 KLD. The site is a
residential complex, As per the information given by NSafe Technologies LLP, Pune, in the

residentiat complex of VTP Urban Nest project, the nunber of terienents 366 wi tha population

1830 ate comected to this Sewsge treafinent plant. Considering daily water consamption 135

LPCD, tolal water consumption is around 247.050 md for domestic use and sewage
generstion considered 100% is around 247.05 m%d, The Sewage treatment plant is designed

for a capacity 250 m? per day. ;

Observations

This Sewage reatment plant Adequacy Report is based on the visit ta

i Sewage treatment plant,

2. Avsilable Technical details of Sewage treatment plant,

3. Detailed discussions with concemed personnel of Sewage treatment plant,

Units in Sewage treatment plant
Unit Operations:

Unit Operations include:

1. Collection tank

2. Bar screen chamber

3. Qiland Grease chamber
4 Egualization tank,

5. Anoxic tank,

6. MBBR Tank

7. Settling tank,

& Filter feed tank

o. Tertiary treatment with Pressure Sand Filtration followed by Activated Carbon Adsorption
0. Ozonation

1 Treated walter tank

Recommendations based on available data and field observations:

After the site visit and study of documents provided by of NSafe Technologies LLP, Pupe and
collection and analysis of sewage samples at various locations of the Sewage treatment plant,
it was observed that the noise level was reduced than previous visit but not satisfying day‘!imits
as per The Noise Pollution (Regulation and Control) Rutes, 2000 (rule 3(1) and 4(1) residential
area daytime(®,00 a.m. to 10.00 ) %:r dB{A) Leq and outlet sevgge_ gn:ily_i.s improved but

adidiy
3/10 Bralesserin Civil Engiaaering Be§arzmenf
CGEP Technolegical University Pune

A Unitary Public Unfuersity of Goverament of Maharashira

i
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Seeond Interim report for Sewape Treniment Plant Adcutacy for VTP Urban Nest, Unded, Pune doted 17102022

needs detail testing and analysis of reguired parameters, which can be coaducted after
implementation of all recommended remedial measures to comment aboul satisfying or not
satisfying required norms as per MPCB rules. So progress about recommended remedial
measures to minimize odour and noise and to achieve the required outlet treated sewage quality
are observed and mﬁdﬁcdﬁudcmi[ as below; g
L. Raw sewage collection Tank
Observation
As per information provided and observations, for th:_\: raw sewage collection Tank,
one number 5 L., sewage transfer pump is ;}mvided, which is of higher capacity
causing less retention time in the secondary treatment system
‘Recommendation:
It is recominended to provide one working and ane standby sewage transfer pump
of 12m*/hour at 10 m head for improvement in flow. It is recommended to provide
recycele line in the colleetion tank o that flow will be regulated and the FAM ratio
witl be maintained for Improvement in sewage tregiment,
Impiementation abserved during second visit duted 17.10.2022
Implemented
2. Anoexic Tank
Observation
As per the information provided and observations, the Anoxic Tank is not
operational &s per process philosophy.
Recommendation:
It is recommended to recomunission the anoxic tank with gentle agitation.
Emplementation observed during second visit dated 17.10.2022
Not implemented
3. Aeration Tank
Cbservation
As per the information provided and observations, conrse bubble diffusion is
provided in the aeration tank. This is not providing effective oxyzen transfer and
results in not achieving desired process efficiency,
Recomumendation:
It is recommended to provide seration through a fine bubble diffuser o ensure
effective oxygen transfor, thus improving process efficiency,

Implementation observed during second visit dated 17.10,2022

: \

a0 Dr. Parag Sadgir)*®’
Prafessor v Co'i Engineading Depariment

= Tecnologa® Unwarsily Pune

L badrsily of Government of Maharashirs

+ “wligns of Engineering Pune)
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Second Tulerim report for Sewage Treatment Flang Adequacy for VT Urban Nest, Undri, Puse dated 17.10.2622

Implemented.

4. Air Blower
Observation i
Alr blower pressure is.higher than the designed pressure, resulting in more noise
levels, Tt is difficult to n;easnm air distribution quantification, It is observed that the
Noise level is high for the day and night limits as per The Noise Pollution
(Regulation and Control) Rules, 2000 (rule 3(1) and 4(1) residential area
daytime(6.00 a.m. 10 10.00 p.m.) 55 dB{A} Leq and 45 dB (A) Leq (Night time 10.00
P w0 6.00 am)y
Recommendation:
It is recommended to provide Acoustic Hood (o reduce the blower noise level to the
compliance norms as per The Noise Pollution (Regulation and Confrof)Rutes, 2000
(rule 3(1) and 4(1) residential area daytime(6.00 a.m. to 10.00 p.m.) 55 dB(A) Leg
and 45 dB (A) Leg (Might time 10,00 pay, 0 6.00 s}
Implementation observed during second visit dated 17.10.2022
Net iraplemented. Room [s partially covered with foam sheets and pumps were
provided covers.

5. Secondary Setiling Tank
Observation
As per information provided and observations, Tube Settfer media is absent in the
secondary seitiing tank.
Recommendation:
It is recommended to install Tube Settler Media in the secondary setiding tank for
improvement in clarification due to the increase in the upward velocity flow rate of

treated sewage.

Implementation ohserved during second visit dated 17.10.2022

[mplemented.

6. Filter Feed Pump
Observation

/e (@ 20 m head with one working and one standby pump.

= iy g
Recommendation: -£E.r*ﬁ‘£éﬂ - edres

Y20
Dr. Parag Sadgir
5no Profssser in Civl Enginzering Tiepartment
COZP Technulogical Universily Fune

AlUnitary Pabhie University of Government of Maharashira

Gy J {Formerly Colleae of Engineering Pune)
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Second Interim report for Sewape Trastment Pluat Adequacy for WIT Urban Mest, Undrl, Pune dated 17.10.2022

It is recommended to provide a pump with 12 m¥hr at 20 m Head and provide

recycle fine in the filter feed tank to regulate flow,

Implementation observed during second visif dated 17.10.2022 5
Implemented. ~ & &

7. Pressure Sand Filter and Activated Carbon Filter

Observation
As per the information provided and observations, Filter capacity does not match
with pump and plant capacity and capacity of filters area is very fow for 12 m¥hr
feed flow.
Recommendationt
It is recommended to Istall new filters of 12 m¥/hr eapacity in parailel operation.
Implementation observed during second visit dated 17.10.2022
Implemented
8. Control Panel
Observation
As per the information provided and observations, contral pane! atomation is
nel operational,
Recommendation:
It is recommended to provide a control panel with an automatic operation mode
foliowing all process logic.
Implementation observed during second visit dated 17.10.2022
Implemented.
9. Chiprination
Observation
As per the information provided and observations, the chlorine dosing pump is vot
operational.
Implementation observed during second visit dated 17.10.2022
Implemented .
10. Qronator
Observation
As per the information provided and observations, Ozonator 1S not operational.
Recommendation:
It is recommended for Repair and recommissioning of Ozonator.
Implementation observed during second visit dated 17.10.2022 ,»f“';?mw
Dr. Parag! ’(ifgl;?
Protusser in Civit Enginesning Depariment.
COER Technalogical University Pung

A Unitary Pubiic Universily o Goveramen of Maharasitr
{Farmerly Collage of Enginearing Pune}
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Second Interim report for Sewage Treatment Phat Adequacy for VTT Urban Nest, Undri, Pune dated 17.10.2022

Not implemented.
1L A terminal manhole for collecting samples and measuring flow at the end of the
collection systent is recommencded,
Implementation observed during second visit dated 17.10.2022
Not implemented. &

12, For measurement of inlet sewage flow of the Sewage treatment plant, an
clectromsgnetic How meter is recommended,

Implementation observed during second visit dated 17.10,2022
Not implemented.

13. At the sewage treatment plant outlel, a turbine-type flow meter for flow measurement
is recommended,

Implementution observed during second visit dated 17,10,2022
Not implemented.

4. ILis recommended to provide proper eavers to all inspection charbers,
hmplementation observed during second visit dated 17,10.2022
Implemented.

13, 1t is recommended to provide proper noise insulating covers for pumps.
Implementation observed during second visit dated 17.10.2022

Implemented.

16. It is recommended o maintain cleanliness in the sewage treatment plant area.
implemenintion observed during second visit dated 17.10.2022
Implemented.

17. 1t is recommended to provide skilled sewage plant operators with knowledge of the
operation and maintenance of sewage treatment plants for smooth functioning.
Implementation observed during second visit dated 17.10.2022
Naot implemented.

18, It is recommended to provide acoustic treatment for the Air blower rooms to reduce
noise levels within prescribed nolse levels.

Tmplementation observed during second visit dated 17.10.2022°
Not implemented,

19. It is recommended to provide deodourising measures to aveid odour nuisance to the
surrounding area,

Implementation observed during second visit dated 17.10.2022 5

/5;4;‘:;;\;’{;%" '
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Second Fterlm report for Sewope Treatment Plani, Adeguiacy for VIP Urban Nest, Undd, Fune dited 17.102022

20. It is recomumended for appropriate provision for sludge collection and disposal of sludge
collected from bar screen and secondary settling tank.

e
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Second Interiim repart for Sewage Treatment Flunl Adequacy for VTP Urhan Nest, Undrd, fune dated 17.10,2022

Kindly send a report after implementing recommended remedial measures alier receipt of the
second interim report, The next visit for the final adequacy report will be scheduled within
eight days. After the visit, the final adequacy report will be submitted o NSafe Technologies
LLP, C-2/14, Rahul Park, Shikshak Nagar, Kothrud, Fune within the next eight days.

~ A Paidy Sadgic
Professor in Civil Engineering Department
COEP Technologieal University, Pune (COEP Tech)
{Formerly Collegs of Esgineering Punz)
_ Dr. Parag Sadgir
Professer in Civil Engineering Depariment
COEP Texhnological University Pune
A Unitary Publlic University of Bovermment of Maharashira
{Formerly College of Engineering Pune)
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Third Intarim report for Sewage Tredment Pl Adeguasy for VTP Urban Mest, Lindrs, Pone dated 25.11.3023

COEP Technological University, Pune
(COEP Tech)

Unitary Public University of Government of Maharashira
vt £21 June 2003
(Formerly College of Engineering Punc)
Wellesley Road, Shivajinagar, Pune 411005

COEF Tach wWaAy.coep.ac.in, email: pas.civil@eoen.ac.in
| contact number: 02025507222
COEP TECH/CED/Env./ 2022/PAS/1899 i Date : 25/11/2022

To,
NSafe Technologies LLP,
C-2/14, Rahul Park, Shikshak Nagar, Kothrud Pune— 411 038

Sub: Third Interim report for Sewage Treatment Plant Adeguacy for VTP Urban Nest, Undr,
Pune

Ref: 1. Your Letter dated 18.05.2022
2. Our letter no, COEP/Civil{Ev.-PAS/022/942 dated 15.06.2022
3. Work order no. STP/22-23/20 dated 05.07.2022
3. Payment receipt dated 12.07.2022
4. letter no. COEP TECH/CED/Env./ RO22/PASH33] dated 107082022
5. letter no. COEP TECH/CED/Env./ 2022/PAS/ 1712 dated 17/10/2022
RS, 7

As per reference letter no 4, I have sent an Tnterim report for Sewage Treatment Plant Adeguacy
for VTP Urban Nest, Undsi, Pune. It is mentioned to kindly send a report after implementaiion
of recommended remedial measures within 45 days after receipt of this first interim report and
next visit for the final adequacy repart will be scheduled within eight days after receipt of
communication about the {mplementation of remedial measures. Then I have visited site on
17.10.2022 to verify implementation of recommendation. I have sent second Interim report for
Sewage Treatment Plant Adequacy for VTP Urban Nest, Undd, Pune. As per vour mail dated
24.10.:2022, compliance of all recommendations is completed, So Third sie visit is conducted
on25.11.2022.

The next visit for the final adequacy report will be scheduled for process evaluation. After the
visit, the finzl adequacy report will be submitted fo NSafe Technelogies LLP, C-2/14. Rahul
Paik, Shikshak Nagar, Kothrud, Pune,

/':%(_ arag Sadgir

Thanking you,

Dr. Parag Sadgirl:. " COEP Technological University, Pune

Professor in Civil Engineering Department
i

Professar in Civit Engineering Deparirent
. COEP Technalogica! University Puns
A Unitary Public University of Suurtmanl of Manacashirg
{Formerly Collage of Engineenng Puna)

(Fammnerly College of Engineering Pune)
Dr. Parag Sadgir
Prafesserin Cost Engingering Department
COZP Tesnnelogical Universiy Pure

g o {Formariy Colleage of Enginearing Pung)
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Introg Hetion.

As per feferense lettey 0.4, | have sentan Interim feport for Sewage Traatmem.?iant Adequa,cy
for vrp Uthap Nest, tg, f, Pune, Itis mentjoneq 1o Kindjy send a repypy after imp!emcnfméon
ofrecommcndcd remediy) Meastreg Within 45 days afier eceipt pf this firss intering "eport apd
TCXL visit fop the fina) adequacy TePOIt wilt b Seheduled Wity eighy days after Teceipt o
communfcau‘an abouy the Mplayen fation of Femediyf Measires. But E have 1ot receive any
z‘mp]cmenmréon feport 5o have Visited gifa o1 17_.1{},2-922 0 verify impfe_memaﬁm of
r::commendari&n. ! have Sent Second Ingerspy, Teport for Sewage Treatmen; Plag; Adeq_zmcy for
Vrp Urbap Nest, Undri. Piune. As por YOur gy daied 24.102022, Compliance of aj)

Visit, the final adequacy epOIt will be Submitte 4, NSafe chbzm!ngies LLP coy 14, Rahy

4. To Prepare 4 final adm'fuacy eport for the Plant gy designeg Capacity ang
Parametory

Projece descn‘ption:

Lenerating Considereq | 002 js around 247 ns mYd, The Sewage treatmen, plant ig designeq

for a ¢y ACHLY 257 3 day, = U r
Gcan i . Pars Sadgir o
ot E 29 Professor i Tivll Engmeeﬁng Depaptmen;
5 COEP Techngingicas University Pung
ey o T S ' Abinitary pogya Umuérs;rynfswequior baharasirs
\\’“ e S {Fcrmer&y(:cfiege ofEngfrsseﬂng Pung)
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Thivd tntetim report for Sewage Treatment Plant Adequacy for VP Usban Nes, Undrl, Pune gated 25,11 2037
Observations ;

This Sewage treatment plant Adequacy Report is based on the visit to

i Sewage treutment plant,
| 2 Awvailable Technical detaiis of Sewage treatment plant.
g 3 Detailed discussions with concerned personne] of Sewage treatment plant,

Units in Sewage treatment plant
Unit Operations:
Unit Operations include;

1. Collection tank

2 Barsereen chamber

. Qiland Grease chamber "

. Bqualization tank,

i Anoxic tank,

& MDBBR Tank

7 Settling ank,

s Filter feed tank

9. Tertiary treatment with Pressure Sand Filtration fullowed by Activated Carbon Adsorption
to. Chlorination

_m_m...._,_“w._...
S [0}

11 Ozonation

12 Treated water tank

Recommendations based on available data and field observations:

Afler the site visit and study of documents provided by of NSafe Technologies LLP. Pune.

Progress about recommended remedial measures to minimtize odour and noise and (o achieve

Ej.- ; the required outlet treated sewage quality are observed and reported in detail as below:
! Sr Particulars | Observations Recommendations Remarks
Coumnl | Column 2 | Column 3 Column 4 Column 5
i Raw As per information | It is recommended tfo | Recommendations
sewage provided and | previde one wc-rkin_g mentioned in
colicction | observations, for the land  one standby | column 4 are
Tank t@aw sewage collection | sewage transfer pump hplemented.

Tank, one number 5| of 12m¥%hour at 10 m
HP. sewage transfer | head for improvement
pemp is  provided, [ in flow. N s _
which I8 of higher | reconimended to e
capacity causing less | provide recyele line in D, Parag Sadgir
375 el LI ERG G Dapartneni
¥ Terhnolegeat University Pusp
Alniiaty Futs Unvarsity wf Govarnment of Vaharashin
{Fermerly Coliege of Engineering Pung)
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Third Jnterim reporl Tor Sewage Treatment Plant Ad

equacy for VTP Urban Nest, Unded. Pune duted 25.1 12022

- secondary

reteption Ume in the
treatment
system.

the collection tank so
that fow will be
regulated and the F/M
ratio will be maintained
for improvement in
sewage treatment,

Anoxie
Tank

| process philosophy.

As per the information
provided and
observations, the
Anoxic Tank is hat
operational  as per

It is recommended to
recommission the
anoxic tank with gentle

‘agitation.

Recommendations

mentioned in
column 4
Implemented.

are

Aeration
Tank

As per the information
provided and
observations,  coarse
bubble diffusion is
provided  in the
aeration taok. This is
not providing effective
oxypen transfor and
results in not achieving
desired process
efficiency.

It is recommended to

provide agration
through a fing bubble
diffuser o
effective
transfer.
improving
efficiency.

ensure
oxygen
thus
process

Reeommendations
mentioned in
column 4 are
Imyplemented.

Air Blower

10 6.00 a.m.))

Air blower pressurc 18
higher  than  the
designed  prossure,
resulting in more noise
levels, It is difficult 10
measure fir
distribution

quantification, It is
that  the
Noise level is high for
the day and night
lisnits as per The Nodse
Pollution (Regulation
and Control) Rules,
2000 (rule 3(1) and
4(1) residential arca
daytime(6.00 am. 1o
10.00 p.m.) 55 dB{A)
Leqand 45 dB(A) Leq
(Might time 10.00 p.ow

obsersed

It is recommended to
provide Acoustic Hood
1o reduce the blower
level to
complionce norms as
per The Noise
Pollution (Regulation
and Control)Rules,
2000 (rule 3(l) and
4(1) residential area
daytime(6.00 am. to
10,00 pa) 55 dB(A)
Leq and 45 dB (A) Leq
(Night time 10.00 p.m.
to 6.00 am.).

noise

i a
. 419

i

the

Acoustic Hood 15

provided. Room 15 |
partially  covered |
with foom sheets and |
puiips
provided
cavers.

were |
with

Pigtzsser in Chal Engineering Deparlment
CrEs Tarhralogical Usivarsily Pune
Alnilary # ke wnygisdy of Govemmant of anarashira
(Formesly Cotlege of Engineering Pung)
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5 1As per information | It is recommended 1o | Resommendations |
Scttling | provided and | install Tube Setiler | mentioned )
Tank observations,  Tube Media in the secondary | colunm 4 am
Settler media is absent seuling  tank  for Implemented,
in  the secondary | improvement in
i settling tank, clarification due to the
increase in the upward
velocity flow rate of
treated scwape.
Reduction in
4 Suspended solids in the
? secondary settling tank
outlet  will  improve
flter efficiency  and
guality,
6 Filter Feed | As Eicf information | It is recommended fo Recommendations
Pump provided and | provide a purnp with 12 mentioned in
observations, a filter | m%br at 20 m Head and column 4 ame
feed pump is provided | provide recycle line in | Implemented,
by for 25 m*/hr @ 20 m | the filter feed tank to
[ i head with one working repulate flow,
£ énd one standby pump.
7 Pressure | As per the information | 1 is recommended to | Recommendations
Sand Filter | provide and | Tnstall new filters of 12 | mentioned in
i and observations,  Filter | m¥Whr capacity in|column 4 gre
Activated | copaeity  does  not parallel operation, Implemented.
E Carbon match with pump and
P Filter plant capacity and
i : capacity of filters area
is very low for 12
| m¥hr feed flow. _
'8 | Control Ag per the information | 11 is recommended to | Recommendations
Panel provided and | provide a control panel | mentioned in
observations, control | with  an automatic | column 4 gre
panel automation is | operation made | Implemented,
not operational. following all process
logic,
kS Chlorinatio | As per the information | 1t is recommended o7 Recommendations
n provided and | Repair of Chlorinator. | mentioned in
observations, the colunn 4 are
... | chlorine dosing pump Implemenied,
i “his not operational.

12| 882

: Ur. Parag Sadgijr
Pm.f'_&ssfz: 7 Gl Engineering Dupartmant
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Thizd [nteriny repart for Sewage Treatment Plunt Adsquasey for VTP Ut Nest, Undrd, Pune dated 25.11.2022 \

g Ozonator | As per the information | [t is recommended for | Recommendations

provided and | Repair and | mentioned in
observations, recommissioping  of | column 4 are
Qzonator s not | Ozonator. Implemented.
operational.

11 A terminal manhole for | Sampling point s
collecting sumples and | provided for sample
measuring flow at the | collection from:

; |end of the collection | collection tank.
systém is
recamumended.

12 For measurement of | Electromagnetic

] inlet sewage flow of the | flow  meter  is
Sewage treatment | installed .
plant, an
electromagnetic  flow
| meter is recommended.

13 - AL the sewape | A turbine-type flow
ireatment plant cutlet, a | meter  for  flow
turbine-type flow meter | measurement is
for flow measurement | installed .
is recommended.

14 It is recommended to | Recommendations
provide proper covers | mentioned in
to  all inspection | column 4 are
chambers. Implemented.

15 It is recommended to | Recommendations
provide proper noise | mentioned in
insulating covers for | column 4  are
pUmps. Imnplemented, |

16 Il is recommended 1o | Recommendations ‘l
maintain cleankiness in | mentioned in |
the sewage treatment | column 4 are |
plant area. Implemented. '

i? It is rccommended to | Training is provided
provide skilled sewage | to  sewage plant
plant pperators  with | operators Bio
knowledoe  of  the | culturc is added.
operation and
maintenance of sewage
treatment  plants  for

. smoath functioning, 3 el
" ax - B ke
g 421 Dr. Parag Sadgir
LA 6/% . Professor in Cwit Engineering Department

070 Taorrologues’ Unlversily Pune

2 Unnarstiy of Covetanent of Mizharashira
1w Dnllara of Enslagering Pung)
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Third Tarion report for Sewage Treatment Flant Adeguacy for VIP Uchan MNest, Undri, Pane duted 25,111,202

18 It is recommended to Acoustic  Hood s |
provide acoustic | provided. Room is
treatment for the -Air partially  covered
blower rooms to reduce | with foam shests and

noise  levels  within pumps were
prescribed noise levels, | provided with
_ Covers,
19 = It is recommended t | Bio culture is added

provide  deodourising | in equalization tank.
measures. o avoid
odour nuisance to the
surrounding area,

20 It is recommended for | In process,
appropriate  provision
for sudge collection
and disposal of sludge
collected  from  bar
screen and secondary

L seltling tank,

Photographs du ring site visit en 25117022

Dr e
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By & o B
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fr Dr. Parag Sadgir
1 Professar in Civil Engingering Depariment
> COEP Technoipgicst Univergily Pung
8/9 A Unitary Public Ynvarsity of Governmen] of Maharashira
{Formery Collzge of Engineering Pune)




aunent Plunt Adequity fe WP Usban Best, {inds}, Pune dated 23.1 Bt e

“frird ferim sugort for Sewage Tre

cheduled for process evaluation. After the

The next visit for the final adequacy report will be s
visit, the final adequaey report will be submitted 10 NSafe Technologies LLP, C-2/14, Rahul
Pack, Shikshak ’I\kag.ar,_1<'.-:"th~:1.1£3.r Pune. i
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Dr Parag Sadgir
Professor in Civil Enginesring Department
Pune (COEP Tech)

COEP Technological University,
(Formerly Coliege of Engineering Pune)
Or. Parag Sadgir
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ASMI ECO EQUIPMENTS

Correspondence Address:
Office 87-88-B3, O ~Wing, Second Floor, K. K, Market, Near Shankar Maharaj Math,
Purie Satara Road, Dhankawad), Pune - 411043, Ph-020-24373630

23}887

Project — Trade Park

Process Operations Manual

Operstions of any Sewage Treatment Plant (STP) require knowledge of Biological
Processes involved, Mechanical Equipments, Civil Engineering, Electrical Systems
and Control Panel. A successful combination of all these factors account for proper

operations of STP. Moreover, skills and experience of operator and operating
agency are of utmost important in successful operations,

Typical process of Sewage treatment Plant i.e. flow of water and operations of the

pump is as below :-
Source for STP Bar Scresn
{Sewage water) Chamber '
DMF and ACF Intermediate Tank/
Filter Feed Tank

Chiaring
Dasing /
Ozone f UV

Raw Watar Tank/ Aeration Tank
Equaiization Tank / MBBR Tank

Secondary
Settling Tank

Treated Water
Tank 2

.

1. Bar Screen Chamber:-

it is the first chamber of the Sewage Treatment Plant. ls main function is to
fiiter out inorganic waste like Plastic, Rubber; Sanitary napkins, Condoms etc from
the incoming sewage. Hence all used water from the source is firstly passed through
the bar screen chamber. The solid materials present in the sewage are retained
before the bar screen. Even in presence of bar screen it is duty on part of users
(generating sewage) to avoid disposing such objects into the sewage. Damage to
STP equipments due to these objects is possible.

2. Raw Water Tank (RWTY Egualization Tank {ET)--

After the bar screen chamber the sewage enters Equalization Tank (ET). We
will now call the sewage as raw water. Raw water 1ank or ET is used to collect raw
water: ImETT m'pumpgaxeused'tu‘pump*thavwaterinttmeraﬁorrtank'(A‘!")} MBBR
Tank at even / equalized flow rate. ET equalizes flow to AT at design flow rate.




Carrespondenca Address:
Office 873888, D ~Wing, Second Floor, K, Mavket, Near Shankar Mzharaj Math,
Pune Satara Read, Dhankawadi, Pune - 411043, Ph~020-74373830

3 Asgration Tank (AT~

: In aeration fank (AT) aeration is provided, No pump is used inside AT. The
waler flows ta the next tank by gravily flow. Aeration is done by blowing air by
blowers which are generally situsted in the Pump room There are two blowers,
hence they also work alternately with rest time included in their operating cyole,
Aeration is necessary for auvgen frensfer & gerobic reaction of becteria

T

4. Setiling Tank(8.7T) :-
As the name suggest, sludge is allowed to setile. The water enters from

aeration tank to the settling tank (ST) by gravity flow. Sludge pump s provided in ST
for two purposes.

a) Return setfled siudge back to ET/AT.
b) Remove excess siudge to sludge drying beds (SDB) or filter press or tankers, -

5 _Intermediate Tank (L T)-

Now, the parly processed water from settling tank enters the intermediate
tank (IT} by gravity flow. Aeration is provided in this tank. Two pumps are used in [T,
Water from {T is passed through dual media fitter (OMF} and then activated carbon
filter (ACF) with the help of pumps. Both pumps cperate as per sensors.

{1) Low level sensor is installed in IT
(2) High level sensor installed in TWT

When water level is below - Bath Filter Pumps are OFF (IT Empty)
Low sensor present in 1T

When water level is above Filter pumps work alternately

Low sensor present in LT = {i.e. Filter pump 1 = ON: Fiiter pump 2 = OFF/
but water level Is less than Filter pump 1 = OFF; Filter pump 2 = ON)
cligh sensor present in TWT

When water level is equal to
High sensor present in TWT - Both Filter Pumps are OFF(TWT Full)
ne matter what 1s the level in 17 :

Dual Media Filter / Sand Filter- :

Centains graded special sand. Used to filter suspended particles of IT water.
Since the particles are filtered in sand, this Filter is provided with Backwash mode to
remove the blocked suspended particles,

Aclivated Carbon Filter:-
Conlains activated Carbon granules. Activated carbon polishes filtered water.
Activated carbon needs to replace after 6 months to 1 year depending on use.




Correspondance Address:
Offlee B7-88.19, D —Wing, Secend Floor, K. K. Market, Near Shahkar Mahara] Math,
Pune Satara Road, Dhankswadi, Pune ~ 411043, Ph —020-24373630

6. Chilorine Dosing Pump and chicrine dosing tank:-
Chiorine dosing pump adds chlorine to the waler going to ireated water tank

The chlorine is added as per actual chiorine demand., Chiorine is used for
disinfection of filtraled / treated water.

7, Treated Water Tank (TWT-
This tank is collection tank of traated water,

Biological Process:.
in this section you will get to know parameters (o be observed & controi, for proper
biclogical treatment. We will take help of following questions to learn this section.
1. How water cleans up? That is whole biological procedure
2. Terms refated with the process.
3. How to fake sample for checking? When %o take sampie? And From
whnere to take sample?
4. How to check that freatment is working properiy or not?

Biological process is as follows:-

1. Raw water coming from source passes through bar screen chamber Al the
inorganic matenals are slopped before the bar screen. The inorganic matenal should
e remaved frequently to ensure proper working of the plant.

2. Water from ET is pumped to AT at constart rate. Raw water enters in the aeration
tank {AT) by the help of raw water pumps, Aeration is provided in the aeration tank,
3. Aeration in AT has 2 purposes

a) Keep bacteria & food in raw water in suspension.

b) Supply oxygen through air required for biologicel reaction. A well serated
suspension in AT has an earthy odour and chocolate brown colour or tan
colour.

4. Aerated suspension enters in seltling tank (ST) from aeration tank by gravity flow.
The suspended sludge is allowed to settle here. Hence no aeration is provided. All
the by product of the process between the waste and the bactena, we call it sludgs,
setfies down here. Since the waste that is the food for bacteria is finished in the
settling tank, sludge pump returns the seftled sludge to the ET or AT {as per site
conditions) so that the bacteria can get new food. Returned studge when mixed
contents of AT is called as mixed liquor suspended solids {MLSS)

3. Supernatant watar then flows by gravity 1o IT. Water then is filtered out and
chlorinated as explained in above procedure. Chiorine is added to clear the water to
kit harmiul bacteria. Treated waisr is collected in trested water lank which is now
available for reuse,
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Terms related with process

Before understanding the process of thecking we will discuss terminclogy first:-

1. MLSS - Mixed liguor suspended solids (MLSS8) is the concentration of sugpended
schids, in an geralion tank during the aclivated shudge process, which oceurs during
the treatment of waste water. The units MLSS is primarily measured in are milligrams
per fiter (mg/L). MLSS is an important part of the activated sludge process to ensure
that there is a sufficient quantity of active biomass, i.e. bacteria available to consume
the applied quantity of organic pollutant at any time. This is known as the food to
mass ratio, more commonly notated as the F/IM ratio, By maintaining this ratio at the
appropriate level the biomass will consume high percentages of the food This
minimizes the loss of

Residual food in the treated effluent. In simpie terms, the more the biomass
consumes tne lower the biochemical oxygen demand {BOD) wilt be in the discharge.
It is important that MLSS removes BCD in order to purify water,

2. Activated Sludge/ studge Returmn- The setiled sludge in settling tank is returnsd
to ET/AT and is known as activated sludgs,
3. Excess Sludge / Sludge Wasting- Amount of sludge generated & sludge
returned is not same. Qut of fotal sludge generated only parl of it is refurned for
process. Excess sludge needs to be removed from system & is called as wasting of
sludge. If proper amount of sludge is not wasted then same will overioad the system
piocking filters & down grading the performance.

4. Backwash/ Rinse / Fiiter or Service- For filtration water flow In one direction, the
suspended parlicles filtered, block the path of filteation. This needs 1o be clegred
perodically to free up filtration path.

a) Filter / Service Mode- When water pass through filter & goes to TWT. The MPV is
in filier/service made.

b) Backwash- When water pass through filter in opposite direction as that of filter
mode & goes {o drain, then MPV is said to be in Backwash mode.

¢} Rinse- When waler pass through filter m the direction of filter mode but goes o
drain then MPV is In rinse mode,
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Supernatant- 0
500
Settled {IB| \ 25% of 1 titer sampto
Sludge i is Ideal

The photo and the figure above explain the MLSS very well. The Sample should be
of 1 liter and the ideal settled sludge quantity should be 25% of the total sample,

» How to take sample for checking? When to take sample? And From where fo
fake sample?

1. As explained above the sample should ba of 1 liter.
2. The sample should be taken from Aeration tank as well as Intermediate tank
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separately.

3. The ideal time for taking sample is after running blower continuous for at least
10 minutes.

4. Keep the sample aside for 30 min-1hr &0 as {6 allow the sludge 1o gel seftled
down.

5. Now measure the settled sludge, ideally it should be10- 20% of the sample
nelther less nor more for the sample from Aeration fank and 0-5% for the
sample from Intermediate Tank. :

6. The above procedure should be followed daily. And proper records shall be
maintained,

» How to check if treatment process is working properly of not.
A daily check by aperators necessary on following parametars.
1} Sample in TWT 7 Qutlet of filter
a) Colour of waler- Light yellow to clear white.
by Transparency of water - 60% to 100% iransparency.
c), Odour of water- odour less.
d) Suspended matter- Negligible after seliling for 1 hour
Z) Sampie in settling tank {Taken from top layer of 8T)
a) Colour- White or Yeliowish Milky
b} Qdour- Slight odour possiblelvanishes after 30 min of keeping sample
open.
c} Suspended matter- When 1 fit sample allowed to settle for 30min. 2mi-
10mi fine particles settle at bottom
3) Sample from AT
a} Colour- Tan brown to chocolate brown.
b} Odour - Earthy odour. in case of septic odour, increase aeration time.
¢} Suspended- When 1 Iit sample allowed io scttle for 30min, 40mi to
200mi seiiled sludgs is ok, Very fine suspended particles afier 30 min
are possible.
4} Warning Condition When,
a) Sludge does not setile at all,
b} Sludge satile very Tast in 5 min & rise again 1o top.
c) Very less sludge setile & remaining in suspension,
d) Supernatant Colour- Milky white to clean suspension,
5) Foam on Aeration-
a) White billowing foam (ke detergent water)-: Very young sludge - do
not waste siudge, increase return siudge. }
b} While crisp foanr Adequate sludge, contral return & wasling unider
observation.
¢} Thick brown greasy foam- Very oid sludge. Increase wasting from ST,
Reduce return sludge amount, try emptying A.T more than 50%
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if MLSS content is 100 high

I The process is prone to bulking of solids and the treatment system can
become pverloaded.

2. This can cause the dissolved oxygen content to drop; this may reduce the
efficiency of nitrification and the setile ability of the sludge.

3. Excessive aeration will be required.

If LSS content is too Tow
1. The process may not remove sufiicient organic matter from the waste walar
2. The sludge age may be too jow to enable nitrification. -
3. Bactera eat up bactena, which confliicts our plant conditions.

MLSS Conditions & Measures

To Ensure that the MLSS is upto the proper condition and we get reusable
water following measures should be taken:-
1. Raw water pumps:- Make sure that both the raw water pumps are working in
proper condition. Follow the  steps as described beiow -
i} i?;eck the pumg for any blockage, Check if the pumps propeller i moving
reely.
tf) if there is any NRV connected, check it for any blockage. Also check fine
hlockage
i) Check if any pipe is leak, or burst,
iv)Check the direction of the motor's propeller is in right direction or opposite, if i
is opposite then check your R:Y-8 conpections are proper of not.
v) Check Pump's wire is 0.K or not, Check its voitage and Current is Proper or
not. -

vi)After all these sieps ensure that water is falling in the proper tank with the
required prassure.

a3

Sludge tank And Studge Pump:-

i} Check the sludge Pump alsc in the same way as the Raw water pump,
i} Check the level of the sludge in the tank

iii) The sludge setlied in the tank should be removed daily to the sludge drying
bed, as per other observations.

*Note:-If the sludge is not removed as per told it will affect the treatment.
There would be more suspended solids in the reusable water sample

3. Backwashing of the filters:«
i) Both filters that is Sand filter and Carbon Filter should be backwashed daily 3-
4 times.
ii) The backwash drain line is connected to the Raw water fank.
i) Check for the water coming through that pipe it will be muddy initially for
centain amount of time say 5-10 minutes depending upon the sludge biocked
in the filter. Backwash till clean water comes.
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¥} When the water coming through the pipe staris leoking clear count 5 minutes,
v} After 8 minuies Yau may now put the filler back to senvice mode

vi) Repeat the same procedure for both the two filters separately,

vii) You need not follow the same if you have Aulo Multi-Port vaive.

4. Chlerine Tank and Losing Pump:-

i) Check the chionne dosing Pump is stroking property or not.

s"i'} Check for chiorine proportion and the availability of the water and chigrine into
the chiorination tank.

i) Top up chiorine and water regularly. If chlorine tank de not empty, then check,
dosing pump for problem.

iv) Chlorine Proportion: « 5 liters / 100 liters.

v) Clean Chiorine Tank once a week to avoid any blockage in the dosing pump.

5. Leakages and Blockages:-
1) All the pumps should be checked at a regular basis.

i} Al pipslines should be chacked for eny leakages and blockages.

1) Alt electrical wires should be checked periodically

6. Sludge Disposai:.
I} Sludge shail be disposed off either by Sludge Drying Beds/ Tankers/ Filter
Prass

i} The dned sludge should be removed.
i) The media in the sludge bed shouid checked cecasionally.
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ASMI ECQ EQUIPMENTS 2
Project -~ Trade Park
Equipments List
Sr. No. Equipment Quantity Description
1 Bar Screen 1Nao Ms Epaxy of Size 900 x 600 with frame & net
Make - Lubi Pumps
2 Effluent feed pump (Submersible ) 1+1 No Mode! no, LFP2135 | 1 HP
Sr.No. - 61502013
S5r.No. -61502011
- Make — Lubi Pump
3 Sludge drain pump {Submersible } 1No Medel no. LAP2015 | 0,5 HP
Sr.No. - 61406917
KPT
4 Air Blower 1+1N
®  |rno.-13703
Sr.no. - 13704
UPVC 40 mm
5 UPVC piping fitting & material & 1 Lot fitting make Astral
CPVC piping & fitting CPVC 85 mm, 60 mm, 50 mm,
40 mm & Fitting make Astral
Make - Laxmi Pump
Model no. - 2AM32D55U | 2 HP
6 Fillter Feed Pump 1+1 No sr.no. - 2000339469
Sr.no. - 2000338361
Capacity - 2 Hp
i Manual
6A Side Mounted MPV 1+1 No Size : 40NB
Make - Pentair
7 Sand Filter Vessea| 1No MOC - FRP
Size-21x62
Make - Pentair
8 Carban Filter 1 No MOC - FRP
Size - 21 x 62
y ; Electronic Diaphragm
g Chlorine Dosu]rga :;:mp & Storage 1+1Ns | Make:ldoz
Dosing Tank - 100 Ltr,
10 Control Panel ff:r above Electrical 1 No Make - Asmi Eco Equipments
Equipment
11 All necessary cabeling from Control tMake - Polycab
Panels to eguipments 1.5 sgmm, 2.5 sqmm, 0.5 samm, as required
Make - Crompton Graves
1+1 No Sr. No. - NFG D4244
12 Crompton Motar

Sr. No. - NFG 04248
Capacity =5 HP

Regd. Office; Shop No. 87-88-89, D ~ Wing, Second Floor, K, K. Matket, Pune Satara Road, Dhankawadi,
Punc - 411043, Fi » 02024373630
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WARRANTY
CERTIFICATE

ASMI] ECO EQUIPMENTS
(AEE)

Name of Product: Sewage Treatment Plant (1,35,000 Lit/day)
Name of Project: Trade Park

Name of Client: VTP and Mohite Associates

Month of Supply: April 2021

Warranty Period: 1 Year from the month of supply

Dear Sir / Madam,

The Sewage Treatment Plant of capacity 1,35,000 lit/day is warranted
against any type of manufacturing defect. The warranty of bought out item will be
extended back to back from original manufacturer.,

Warranty Conditions

The Warranty applied under the following conditions:

1. The Sewage water treatment system must be run & operated by a specialist firms.

2. Maintenance must be carried out in accordance with the maintenance schedule
provided by AEE.

In the case of warranty claims, all maintenance reports must be submitied on
request.

3. Worn parts & any defects or damage resulting from {improper aperation of the
system, maintenance not being carried out, faults caused by the customer &
unauthorised charges to the system are not covered by the warrantee.

4. Costs incurred by installing or replacing parts, shutting down the system etc. are
not included in the warranty.

5. No warranty is given for bearing, fan covers, terminal covers & cooling fans

6. We / Asmi Eco Equipments are not responsible for burning winding, due to
overloading, single phasing, improper power supply, wron g connections, wrong
selection, improper alignment, use of spurious starters, High voltage.

Regd. Office’ Shop No. 87-88-89, D - Wing, Second Floor, K K. Market, Pune Satare Road, Dhankswadi,
Pune - 411043, Ph~020-24373630
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ASMI ECO EQUIPMENTS

Desipn Calculation sheet

Project Name - 5Tp Capacity 135_ Cum/day

Sr.No. |Deseription :

Quantity | Unit

1 Number of Tenements Considered

0 No.
2 Total Population for nbave lenements 1] ' No.
3 Residential Daily Water Consumption @ 145 LPCD 0 livday
4 Commercial Population U No
3 Commercial Daily Waler Consumption @ 45 LPCD 0 ; lit/day
4 100% of Sewage Coming to STP 0 lit/day
5 Designed STR Capacity 135000 lit/day
& Avemge Daily Flow (Sr. No. '4' + 24 Hours) 5625 livhour

7 Peak Fiow Rate {Avp daily flow x 3)

16873 lithour

Compartment Caparity Calenlations

Stze Stze
3r.No. [{Compartment Name & Deseription Required  |Provided
Liters LIT
] Equalization Tank @ 1.5 times Average Daily Flow 15829 14000
2 Acration Tank @ 12 Honrs Hyd. Retention Time 95649 100000
3 Sccondary Setiling Tank @) 2 Hours HRT 15475 14443
4 Intermediate Tank @ 1.5 Hour capacity for Pumping 14147 14000

5 Final Collection Tank (for ftushing /Gardening)

39017 40008

Acration Provided in 8. Aeration Tank, b. Intermediate
& Tunk, c. Finul Collection Tank, d, Equatization tunk

Electrical Requirement
Sr.No. |Description (j:n;pacity o :‘fumr
motors
i Raw Water Pumps in Equalization Tank 1 2
b Air Blowers Electric Motors el | 2
3 Sludge Return Pumps 1 1
4 Filter Feed Pemps L5 2

85?&9
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CENTRAL POLLUTION CONTROL BOARD
ST veyor FrgEer 918
(Ministry of Environment, Forests & Climate Change, Government of India)
(uaiaoT, e AR Sorarg IRader #ATG, HRE THR)
Regional Directorate, Pune
& fArRmer, qor

Survey No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune — 411045
T . 110, ENETS H=HS gle, AOR S, SIUR, IOT - 411045

File No.

To

Sub:

Sir,

PI-11/1/2022-TECH-RD-PUNE-RD(Pune)/ 52.5 Date: 21/04/2023

Shri Commodore Rakesh Verma
Surakshay House

S. no. 57/2/22, Behind VTP Urban Nest
Katraj-Hadapsar By Pass Road

Undri, Pune — 411060

E-mail: rv24oct@yahoo.com

Seeking information under Right to Information (RTI) Act, 2005 —reg.

This has reference to your RTI application, dated 05/04/2023 under the RTI Act, 2005 seeking copy of
information/returns/reports filed by the PP in compliance with the mandatory conditions stipulated in
the Environmental Clearance (EC) granted to M/s VTP Reality & Mohite Associates for “URBAN
NEST/TRADE PARK/COMMERCIAL CENTRE 1 & 2” at Undri, Pune.

In this regard, the point wise reply is given as below:

2a.

2b.
2c.

2d.

2e.

2f.

Reports required vide sub para (xxii), (xxxvi), for GCs under construction phase of para 3 of EC
dated 2016.

Sub para (iii) of GCs for post construction phase of para 3 of EC dated 21 Sept, 2016.

Report required vide sub para (vii) of Gcs for post construction (on year wise expenditure) of para
3 of EC dated 21 Sept, 2016.

Report required vide sub para (ix) of GCs for post construction of para 3 of EC dated 21 Sept,
2016.

Compliance report required vide sub para (xi) of GCs for post construction of para 3 of EC dated
21 Sept, 2016,

Compliance report as required vide sub para (xii) & sub para (xiii) i.e. 6 monthly compliance
report & environmental statement of GCs under post construction phase of para 3 of EC dated 21
Sept, 2016.

No information is available w.r.t. 2(a) to 2(f) above as the old files/records are weeded out
which are more than 5 years old under Special Campaign 2.0 carried-out by CPCB in the month
of October, 2022.

eTer T aRART ¥, DT wE Hreted aRER, @ 6l 9N, AEed, el - 110032

ST e, gv’r Email: rdpune.coch@gov.in

Website: www.cpch.nic.in
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Similar compliance report copies, which are to mandatorily filed by PP, as mentioned at various
sub paras of para 3 of EC dated 03 Sept, 2021.
Relevant information is not available with this office.

Request all such compliance reports filed by PPs and copies given to your office, as required by
both the environmental clearance dated 21 Sept, 2016 & 03 Sept, 2021.

Relevant information is not available with this office.

Yours faithfully,

(Bharat'K Sharma)
Regional Director

SEIDRECHICES gﬁ, Email: rdpune.cpch@gov.in
et e < aRAer srae, WS wg wrie o, 9df Jisler AR, QmeedT, el - 110032

Website: www.cpch.nic.in
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GOVERNMENT OF MAHARASHTRA
Environment & Climate Change Department,
15" Floor. New Administrative Building,
Hutatma Rajguru Chowk.
Madam Cama Road. Mantralaya,
Mumbai-400032.

NoRTI-2023/CR-19/SETAA Date : 12/04/2023

J o,
\Mukesh Verma
Surakshay House. S.No. 27222
Behind VIP Urban Nest Society.
Katraj Hadapsar Bypass Road.
Near L ndrt chowk.

Undri. Pune-411060
Sub :- Application for Information under RTI Act-2005.

SIT.

908

[his is with veference o your RTI application dated 03.04.2023 (received on

11.04.2023) under Right o Information Act, 2005, Pointwise reply to your RTI is
follows,
Information Sought T Reply

1 No SEAC-IN-2015/CR-12/1C-3 Dt | The inlbhneuial_j-S_O-—L;g,ht by you 1s pertains to
21.09.2016 granted o VTP & Mohite | Pune Municipal Corporation. Therefore your

\ssociators for URBAN | Two RTI applications dated 03.04.2023 has
NEST Projeet at underi. pune under RTI | been transferred to Pune  Municipal
loHowing documents & information are | Corporation for necessary action under RTI
requested ' Act, 2003.
i Is Location ol STP considered as a
dectding factor under Environment

subject while granting EC ?

k. Authenticated Copy ef Service
| ayvout as referred at Sr. No, 31 of
Luble shown at para 1 above.

¢ Name ol Authority who approved |
the service lavout showing location
ot STP while issuing EC.

as




909

d. While approving the location ol']

STP of said project. were thc—:\
factors like Neighbours location.
distance (Buffer Distance) to be
maintained between residential area |
and STP. Wind directions Terrain |
contour, if STP can be permitted in
the marginal space of the layout
considered ?

Your,

P10 & Scientist-2
(Environment Dept.)

Copy to,

Public Information Officer, P10. Pune Municipal Corporation. PMC Main Building, Near Mangla
Theatre. Shivajinagar, Pune-lt is requested to provide available information to the applicant. Copy
of the RTI Applications dated 03 April 2023 is enclosed herewith.
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GOVERNMENT OF MAHARASHTRA
Environment & Climate Change Department,
15™ Floor, New Administrative Building,
Hutatma Rajguru Chowk,
Madam Cama Road, Mantralaya,
Mumbai-400032.

No.RTI-2023/CR-23/SEIAA

To,
Mr. Rakesh Verma
Surakshay House. S.No. 27/2/22
Behind VIP Urban Nest Society.
Katraj Hadapsar Bypass Road.
Near Undri chowk.
Undri. Pune-411060

Date : 12/04/2023

Sub :- Application for Information under RTI Act-2005.

Sir.

This is with reference to your RTI application dated 05.04.2023 (received on
12.04.2023) under Right to Information Act, 2005. Pointwise reply to your R11 is as

follows.

Information Soug_lli

Reply

Request for Info/Returns/Reports filled by
PP in compliance with the mandatory
conditions stipulated in the Environment
Clearance (ECs) granted to M/s VIP
Realiy& Mohite Associates for URBAN
'NEST  Trade Park/Commercial  Centre
¢ 1&2. Undri. Pune.

The information sought by you is pertains to
Ministry of Environment. Forest & Climate
Change, Nagpur. Therefore vour
RTI application dated 05.04.2023 has been
transferred 10 Ministry of Environment, Forest
& Climate Change, Nagpur for necessary
action under RTI Act, 2005.

Copy to,

Public Information Officer, PIO. Ministry of Environment, Forest & Climate Change.
Nagpur. Integrated Regional Office, Fast Wing. New Secretarat Building, Civil Lines.

Your,

i

PIO & Scientist-2
(Environment Dept.)

Nagpur - It is requested to provide available information to the applicant. Copy of the RTI
Applications dated 05 April 2023 is enclosed herewith.
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/% / 1s NivEDITA\ 3 \

lof  C.KALE | BEFORE THE HON’BLE NATION GREEN
'O\ ReEGD RO 10325 | TRIBUNAL WESTERN ZONE BENCH PUNE, AT
\Wd EXP.DT. L/ PUNE

12/11/2023
\ -'\"‘lf@ T C ; Original Application No. 92 /2022 (WZ)

Commodore (Brig. Rnk) Rakesh Verma ... Applicant

Versus

M/s V. T. Parlesha LLP & Mohite Associates
and Others ... Respondent

The Rejoinder of the Applicant to the layout submitted the
Respondent No. 10 dated 15/05/2023. is as follows :
[. The Applicant submits as per the direction given by

the Hon’ble Tribunal which were the directives
provided to the Respondent No. 10 has failed to file
the clear copy of the Affidavit dated 21/03/2023. The

directions of the Hon’ble Tribunal are are follows:

12. The remaining part of the affidavit is
absolutely vague. We do not find how it has
been worded. We direct the MPCB to
submit a clear affidavit with a period of one
week and further direct the Applicant to file
rejoinder within a period of one week
thereafter.

2. The Applicant submits that the Respondent No. 10 has

failed to file the same within a week’s period from

914
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24/03/2023; and thereafter as per the direction of the
Hon’ble Tribunal the Applicant as directed to file its
Rejoinder within One week’s time, thercafter. The
Applicant submits that the Respondent No. 10 only
filed the layout and not the clear copy of the affidavit,
as per the directives of this Hon’ble Tribunal. Hence
considering the cogent reasons the Applicant was not

able to file Rejoinder to the same.

. The Applicant submits that the Respondent No. 10 on

the other hand has only filed the layout in compliance
to the said directions of the Hon’ble Tribunal. The
Applicant submits that the Respondent No. 10 has
incorrectly shown the road width as 5 meters instead
of 6 mtrs. and the values therein are higher even
within the boundaries of the said project and which is
not permissible vide section 3(1), 4 (1) and 7(1) of the
Noise Pollution (Regulation and Control) Rules, 2000.

Pune

Dated : 20/05/2023

Advocate for the Applicant

915
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VERIFICATION
I, Commodore (Brig. Rnk) Rakesh Verma the
Applicant herein, do here state on solemn oath and
affirmation that the contents of paragraph no. 1 to
paragraph no. 3 are true and correct to the best of my
knowledge, information and belief. Hence, 1 have
signed and sworn this Verification before the
Hon’ble Notary Public of India on this day of 20"
May of the year 2023.

Affiant

Commodore (Brig{Rnk) Rakesh Verma

I know the Affiant

[y ey %
Adv Omkar A. Chavan f Ms. 'WE*E'T\\ \y
: J C KAI_I: H C. %
g S PUNZ < M A
J \ REGD. NO. 10328 | - S. NI EDJ7,
. EXP. DT - 2, NOTARY Gg\ff? C.KAL
"}3 121112023 / <>/ PUN - OF INDJa
o ‘.ﬂ = o k
\\KVME: "HT ,( //
NOTED AND REGISTERED AT
SERIAL NUMBER_| &< [p LQ_S
i o poit O 14 T oy N, ?Q MAY 2[]23
I:.; . { 2if, ‘.‘ V_‘q‘L& ] a.:_.{ '_‘/4.-.'-‘- : A \ .
Gy HJN' - 14 /¥ nive R
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2D.10. 10328 TRIBUNAL WESTERN ZONE BENCH PUNE, AT

EXP. DT,

N

_2ipozs S PRINE
\p;;’ 1 Original Application No. 92 / 2022 (WZ)

Commodore (Brig. Rnk) Rakesh Verma ... Applicant
Versus

M/s V. T. Parlesha LLP & Mohite Associates
and Others ... Respondent

The Rejoinder of the Applicant to the Certificate submitted
by Respondent No. 16, dated 15/05/2023. is as follows :

1. The Applicant submits that the Respondent No. 1
submitted a Certificate from Nsafe / Respondent No.
16, which completely vague in nature and the same
cannot be relied. The Applicant further submits that
the said certificate from Nsafe / Respondent No. 16,
does not provide any evidence to substantiate the
contents as mentioned in the certificate. The
certificate stated that images are attached but no
images attached and the same are actually been
implemented which are functional and compliant as
per the Respondent no 10 is not known.

2. The Applicant submits that this Hon’ble Tribunal as
per the direction of order dated 24/03/2023 had
directed the Respondent No. 1 to submit a reply on the

917



Pune

issue of De-Odorization unit from Respondent no 1.
The Applicant further submits that the Respondent
No. 1 thereafter has failed to comply with the said

directions of this Hon’ble Tribunal.

. The Applicant submits that the final report as

indicated by Respondent No. 10 to be submitted by
Respondent No 1 as required vide INTERM
DIRECTIONS 1ssued dated 30/3/22 is not yet
complied even after one year.

The Applicant submits that the Respondent No. 1 has

\ stated 1n its Reply that the Applicant has not given
’ material records to prove the nuisance issues of Odour
- and Noise, which the Applicant denies in toto and the

Applicant also further submits that it is amply proven

to be a mischievous act as the Respondent No. 1 has
acknowledged the presence of same nuisance which
have now been corrected (as stated and claimed by
NSAFE) in the certificate issued by NSAFE dated
15/05/23.

The Applicant further submits that all the averments
of certificate submitted above are mere self

certification and thus they don’t hold any legality.

Dated : 20/05/2023 icant

918
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Advocate for the Applicant

VERIFICATION
[, Commodore (Brig. Rnk) Rakesh Verma the
Applicant herein, do here state on solemn oath and
affirmation that the contents of paragraph no. 1 to
paragraph no. 5 are true and correct to the best of my
knowledge, information and belief. Hence, 1 have
signed and sworn this Verification before the
Hon’ble Notary Public of India on this day of 20™
May of the year 2023.

Affiant

Commodor k) Rakesh Verma

| know the Affi
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